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CENTRAL ADMIN ISTRATIVE TRIBUNAL = o
CALCUTTA BENCH

. © Ne.3,A,676 of 1996

Present : Hon'ble Ir.D.Purkdyasthas Judicial Menber.
Hen'ble Vr;G.S.Fhingi: Administretive Membar.

A,N.BHATTACHARJEE & URS.,
S . -
UNION OF INDIA & @RS,

None

*"

For the @pplicants

For the r33psndcn£s Pkp.Uma Ssnyal>, ceunsel.

Heard on : 28,1.2000 - . Order on ; 28.1.2000

-  ORDER

‘D.Purkayasthas J, M

e
then thae mﬂttér,ia taken up Fégl1eﬁring' ld, counsel Fe;»ﬁ{e

épplicants is not present. H@ﬂBVQIO the applicant ne,2» M ,S.K.
Banqrgien‘app.afs personally and prays fér permiss ion te appear
in this case on behalf ef all the applicents. ue fini'thai.ﬁwi
oth er @pplicants have net appeared bcfera us ans Mr.S.K.Bﬂné}ﬁae
wan ted to appear as the anoral Slcgltarylaf the Asseciatien
con cerned, | | v |
2 e h;vo- hoyevers gone thraugh the applicatien for the interest
of justice. ue find that in this applicatien, the applicants have

| saught for a directien upon the respondent ne,2 te implemunt the

recemnendatlons of the Feurth de Ccommissien in line uith the arder
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of the Gevt, of India as per annexure '#/1' ts the O,A, by way

af mcxl'eaamg the posts af‘ stgnagraphsr Gr.II» in the pay seéla

of M. 11100-2600/- fram 4 te 7 and placing 4 Stenﬂgraphcrs te

'Stencgrapher Gr.I in the pay scale of M.1640-2900/- w.e. Fo

1.1.198'[6 and te pay arpears of pay ‘and alleyances ts the ingurbents

of such posts by way 8f premetions from leyer grades te higher

grades in accerdance with the precsss ef selection existing in ths
Wepartment. Us find that the Director vide his letter dated
24.6.1991 at annexure 'A/4% of the C,A,s has f‘&.rua-rdld the case
of the !,ﬂpplicin ts te the Directer of Appr;nticssh ip Trainings
0.G.F. #‘ Tor Ministry ef Labeur, Shram shak ti Bhayans New Delhis
but the% same has not been deeised by him till date,

3. In \ljlia_u af the afmréséid circumstancess we think it wyesuld be
approprl’Latc en sur part te direct the fOSp@nicnts te gensidar

the represun tatiens of the dpplicanta féryarded v1de ann exure * A/ 4
within a tzmu-b sund period and pass. ordars accerdingly.

4, The&ras;wndmts “re directed te esnald.r the representations
M*.thc épplicants feruarded viés annexure 'R/lt* te the Directer
Of‘ Rppr-nticcshlp Tr ain ing» DGF&To Min istry ef Lsboeury Shram
Shakti 8h-u3n9 New Delhi» and pass apprepridte reasenaed and
spcdkmg order within three menths from the date of cammunlc-tlnn
of this ‘erdcr.

5. Be 1\t me.ntianed hers that if ether departments of the. Gev t,

8f Indla have con s idered ans allauod similar gases en the basis
eaf the Arncemmmdations of the Feurth pay Cammissien, the cgase ef

the presént épplicants be alse censidered by the respeondents in

"the séme:light. The decisien taken by the responsents bs cemmunice-

ted to tﬁa applicents within a fertnight frem the taking aF.
daeisian.l The applicents are given the liberty te appreach this
Tribunaliaf‘resh if thay are aggrieved by the erder of the respon-
dents, %

6. This 0,A. stands disposed of, Ne arder is padssed as te
| ) .
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| (G. 5. Mingi) (D, Purkayastha)

f\dmin igtreative Mamber. - Jud icial Menmber
1 K .
|



